.
b UTTAR PRADESH POLLUTION CONTROL BOARD
Ha&t we— e
HS 42 6 4- /ca/sA-11639/EC202 8 } I ] 102

To,

The Registrar General,

Hon’ble National Green Tribunal,

New Delhi.

Sub:-The Action taken report in the matter of EA No.- 31/2021 in O.A. No.- 1035/2019 Madhavdas
Vs State of Uttar Pradesh & Ors. dated 25.03.2022 passed by Hon’ble NGT.

Sir,

The Hon’ble NGT passed the order dated 25.03.2022 in EA No- 31/2021 in OA no.-

1035/2022 Madhavdas Vs State of Uttar Pradesh & Ors. The operative portion of order is as
under:-
------ 1. Accordingly, we direct the Chairman State PCB to look into the matter and ensure
remedial action against the concerned erring officers of the State PCB for patent misconduct
shown above. The unit be not allowed to operate till compensation is recovered for the past
violations and requisite enclosures and air pollution control devices are installed so as to prevent
air pollution. Such compliance may be ensured by the Member Secretary, State PCB within one
month. An action taken report be filed by email with the Registrar General of NGT within two
months. If found necessary, the same be placed before the Bench for further orders.

Subject to above, the application is disposed of.

Please find here with the action taken report in compliance of the above Hon’ble National
Green Tribunal direction.

Yours Sincerely
Enclosure- As above

| b
A -

(Ajay Kumar Sharma)
Member Secretary

A 12 A, ffar wve, TC. 12V Vibhuti Khand,
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$-a-info@uppcb.com e-mail: info@uppcb.com
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Additional Action taken report in the matter of EA No.- 31/2021 in O.A. No.-
1035/2019 Madhavdas Vs State of Uttar Pradesh & Ors. dated 25.03.2022
passed by Hon’ble NGT

The Hon’ble NGT has passed an order dated 25.03.2022 in EA No- 31/2021 in OA

no.-1035/2022 Madhavdas Vs State of Uttar Pradesh & Ors. The operative portion of order
is as under:-
------ 7. Accordingly, we direct the Chairman State PCB to look into the matter and ensure
remedial action against the concerned erring officers of the State PCB for patent
misconduct shown above. The unit be not allowed to operate till compensation is
recovered for the past violations and requisite enclosures and air pollution control devices
are installed so as to prevent air pollution. Such compliance may be ensured by the
Member Secretary, State PCB within one month. An action taken report be filed by email
with the Registrar General of NGT within two months. If found necessary, the same be
placed before the Bench for further orders.

Subject to above, the application is disposed of.

In compliance of the above Hon’ble NGT direction, the point wise status report is
as below:

1- In compliance of the Hon’ble NGT order dated 21.12.2021 in OA No. 93/2021

(LA. No.- 217/2021) Mukesh Kumar Agrawal Vs Central Pollution Control
Board and Ors. the action has already been taken against the concerned erring
Officers of U.P. Pollution Control Board. Shri Arvind Kumar, then Regional
Officer U.P. Pollution Control Board, Mathura had been suspended and Shri
RK. Singh Chief Environmental Officer, Cirlce-4 had been shifted from that
Circle due to negligence of duties. The copy of the letters are enclosed as
Annexure-I.

2- The site of unit M/s Agrariya Agro Products Pvt. Ltd., Khasra No.- 286, Nagriya
Guheta 10 Visa, Kosi Kala, Chhata, Mathura was latest inspected on 14.11.2022
by the Officers of Regional Office, U.P. Pollution Control Board, Mathura. As
per the inspection report the unit has constructed a covered shed to house the
cotton extracting machine and has installed bag filter with stack and water
sprinkling system as air pollution Control systems.

3- As per the report, the unit M/s Agrariya Agro Products Pvt. Ltd., Khasra No.-
286, Nagriya Guheta 10 Visa, Kosi Kala, Chhata, Mathura was not in operation
so the stack monitoring could not be conducted to assess the efficiency of the air
pollution control devices. The copy of the inspection report is enclosed as

Annexure-II. )



4- The Environmental Compensation of Rs. 1,05,000/- (Rs. One lac Five thousand
only) has been imposed against the unit M/s Agrariya Agro Products Pvt. Ltd.,
Khasra No.- 286, Nagriya Guheta 10 Visa, Kosi Kala, Chhata, Mathura by U.P.
Pollution Control Board, Lucknow vide letter No. H82372/C-4/ SA-II-
639/EC/2022 dated 27.05.2022 which has been fully deposited by the unit.

5- Earlier the action taken report vide letter no.- 1119/0-50/2022 dated 18.10.2022
was filed by Regional Officer, U.P. Pollution Control Board Mathura to the
Registrar, National Green Tribunal, Principle Bench, New Delhi. The copy is
enclosed as Annexure-III)

This additional action taken report is being submitted for perysal and consideration.,

!
(Ajay Kumar Sharma)
Member Secretary
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To,

The Registrar,

National Green Tribunal

Principal Bench, New Delhi.

Subject- A Action taken report in conlplﬁul& of order datcd-25,03.2022 in O.A. No,-1035/2019
“Madhav Das V/s State of Uttar Pradesh & Ors.”

Respected Sir,
In the above noted case, Hon’ble Tribunal has given direction as below :-

“Accordingly, we direct the Chairman State PCB to look into the matter and ensure remedial
action against the concerned erring officers of the State PCB for patent misconduct shown above. The
unit be not allowed to operate till compensation is recovered for the past violations and requisite
enclosures and air pollution control devices are installed so as to prevent air pollution. Such compliance
may be ensured by the Member Secretary, State PCB within on month. An action taken report be filled

by email with the Registrar General of NGT within two months. Found necessary, the same be placed
before the Bench for further orders.

Subject to above, the application is disposed of.”

In the compliance of above direction, The Environment Compensation has been imposed on
the industry is annexed as annexure-1 and recovered of such Environment Compensation amount by

UPPCB is annexed as annexure-2 and besides this the Air pollution control devices has been installed by
the industy.

Accordingly A action taken report is being submitted along with the present letter for kind
perusal and further action in this regard.

Your faithfully,

—E-

Regiona\l%h’l)ée\w =

CC:-
' 1. Member Secretary, UP Pollution Control Board, Lucknow.
2. District Magistrate, Mathura. '

Regional Officer

Office Letter Head. D
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“The unit be not alowed to operate till compensation is recovered for the past violations and
requisite enclosures and air pollution control devices are installed so as to prevent air pollution.”
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Receipt

Date : 28-Sep-2022, 12:26pm

Reference ID ; 933392365
From Account : 182005000462
From Account Name : AGRARIYA AGRO PRODUCTS PRIVATE LIMITED

To Account : 701502010002104 .
To Account Name : uppcb
Amount : 1,05,000

Date : 28-Sep-2022, 12:26pm
Remarks :

- ;gf




